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Reorted inclusion of Na es of or
ein nationals in electoral Rolls In 

North Eastern Reion

1077. SHRI NATHU SIN H

SHRI . A SAN MA

Will the Minister of LAW, JUS
TICE AND JOM AN A AIRS be 
leased to Hate

(a) hether overn ent are aare 
of the disturbin reorts fro the 
North Eastern reion that the naes 
of a lare nu ber of forein nationals 
had found lace in electoral rolls

(b) if so, the details thereof and

(c) the easures roosed to check 
the influx

THE MINISTER O LAW,  JUS
TICE AND  COM AN  A AIRS 
(SHRI SHANTI BHUSX,AN)-  (a) 
and (b). It has co e to the notice of 
the Election Co ission thnt  the 
na es of a lare nu ber of forein 
natronals have been included  the 
electoral rolls, esecially  in  the 
North-Eastern reion. It as reor
ter in July, 1975, that lare nu ber 
of forein nationals had been cross
in over to India  unauthonsedly 
fro  neihbourin countries  and 
any of the ere also reorted to 
be ettin theselves enrolled in the 
electoral rolls of various  constitu
encies in border States in the East 
Subseuently alleations ere  re
ceived fro the States of Assa and 
Maniur also to the effect that  a 
lare nu ber of ersons of forein 
oriin ho ere not Indian citiens 
ere ettin theselves enrolled in 
the electoral rolls.

(c)  In Auust, 1975, the Ministry 
of Ho e Affairs instructed all  the 
State overn ents and the Adinis
trations of all the Union Territories 
that the State Criinal Investiation 
Deart ents iht be instructed to 
iake i ediate stes t0 check the 
electoral rolls and if they discover 
the na es of any foreiners in the 
rails, that fact iht be brouht to 
the notice of the concerned Electoral 
.Reistration Officers for ettin such

na es deleted fro the  electoral 
rolls.  The  Election  Co ission 

have also issued instructions to the 
Chief Electoral Officers of the States 
Unit Territories concerned that if 
it is found that a lare nu ber of 
foreiners have anaed to et their 
naes reistered in  the  electoral 
rolls, recourse should be had to the 
eole Act, 1950 for  ettin  the 
na es of such ersons deleted fro 
the electoral rolls on the round that 
they are not Indian citiens.
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